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O.AJ 	99/iC) 

SJ\L Isiaiiuzigo 	 Applicant. 
Vs. 

Union of India & ()rs --- .......... ... Respondents. 

ORDER I)ATED 3 MAY. 2010 
ui_I 

0 rain., 
ion' bk. Mr. C.R. viohapatr Meinbr (A) 	 - 

ileard Mr. ftR. Routrav, Ld. Counsel ftr the 

applicant and Mr. S.K.. C jha, Ld. Standing Counsel appearm 

on. notice for the Respondents (Railways) and also perused the 

iìl aten als placed on record 

This Original Application. has been hEed by the 

applicant, challenging the illegal reduction of incentive from the 

pay for the month of February, 20.10 with the kliowing praver: 

"To direct the Respondents to grant incentive at 
the Grade Pay of Rs.24 001.- instead of Rs. 19(iO/.-
from the month f Vebruani, )Ø  I 0'. 

The factual matrix of the case of the applicant is 

that the applicant joined in SJ. Railway w.e.f. 05.04 i988 as 

Skilled Aitisan (Motor Mechanic) in the scale of Rs.950-1500 

and regularized on 009. 91 Annexure.AJl'). 	After the 

Screenmg Committee fund him suitable for grant of l 

financial up gradation the applicant was granted I ftnanciai. up 

gradation we. f, 06.05.04. by Respondent No.3 (Annexure-Ai2) 

in the scale of Rs,4000.-6000. As per the recommendation ot 
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the ô Central Pay Commission the Rcspondents revised the 

.:eaie of the applicant from fs4000-.60O0/. to Rs.520020200/-

we. f. 01 01:2006 and granted Grade Pay of Rs2400J- till 

ianuary 2010, All on a sudden the Respondent No.4 without 

any reason reduced the incentive of the appijcant from the 

Month of February, 20 10 t o I 900/-. 

4 in this regard, he has made representation to 

Respondent vide Annexure-A16. So thr he has not received 

any response from Respondents, J,d. Counsel for the applicant 

submits that he will he satisfied if a direction is issued to 

Respondent No.2 to consider his pending representatio:n 

\nnexure-A16) and the applicant is informed of the result 

1 

S Aecorckriglv, without going into the merit of the 

case and as agreed to by the Ld. Counsel for the parties, this 

O.A can hechsposed. ot at this staMe ol admission bvdLirectmg 

Respondent No 2 to consider the rel.resentation as at An11exure-

A06 and issue a reasoned order witlim a period of 30 days from 

the date of receipt of the cpv of this order and convey the 

result of such consideration within I S days thereafter to the 

applicant. TIU then. no reduction in incentive amount will be 
I 

niade. ()reid accordi.rigv. 
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With the above observations and directions this 

O.A. is disposed of at the admission stage itself. 

Copy of this order along with copy of this O.A. 

be sent to Respondent No.2 fOr compliance 

ADMNMIrfl:I 


